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CE:\TBAL .{DI-II!VISTBATIVE TPIBI.IIVAL
PEINCIPAL BENCH

OA \o -2?R7 /2OO?
MA Nr' - 204i /2.OO3

New Del.hi this the 26th day of Sept666*",

Hon'hle Smt,takshni Swaninathan, Vice Chairman
Hon'ble Shri R.K.flpadhyayal }leuber (A)

Srrhhash S/o Shrj. Bhim Singtr,
H.iro.698, \/2t Iiaila.sh Colony,

200 3

(r)

t
Rlrhtek(Hv).

Singtr,

,)

Sr.rrender hr-tmar S,/o Shri Ratan
H, No. 289 C Bloek Gal. i No. L 3 ,
Pren Nagar, ifa jafgarh, Ilelhi '

Ba-ihir Singh S/o l.ate Shri Ran Singh,
S-3/114 Swarn Par:k Extn, Mr.tndka, Delhi,
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{, l-:med Singh S/o Shri Phool Singh,
D-36 Harsh Dey Park, Br.tdh \"ihar II Delh i ,

, . . Appl teant s.

( Bf' {dvoeat.e: Shri Deep2l< \:errna )

Verstts

The Sec re t.a ry :
Dept. of Er:pendi.tr.tre, Vi.nistr3' of Fi.nanee,
North Bloek: 'liew Delhi,

Thc Ser.retarv-..-. ,

Vinistry of Defenee,
Sor.rth Bloek; New Delhi.

tlt. Genl .Ordnanee Services (OS-8C),
Yaster Genl. of Ordnanee Braneh,
Arm;* Heacl Qr.ta rt er ,

DHQ P. O, l(ew Delhi ,

Commandant,
Ordnance Deopt,
Shakr.trtrast.i r Delhi-.16,

,..Respondents,

OR.DER ( ORAI }

Bv Smt. takshmi Swaninathan. Vice-Chairnan (J!

Hear:d Shri Deepak Verma'lenrned eor.tnseL for the

app] ieant s.

2, .{pp}i.ea.nts have filed this applieation r.tnder Section 19

of the {dministrat j.r'e Tr i.br.rnaIs .{ct, 1985 in whieh thet
*a he

elaim f..r f inancial rtpErarlat ion r.rnrlera -{ssrtreri Career
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Progres.sion (ACP) scheme in the grade of Rs.Eo0o-8000 in the

PoSt of Chargeman Part-II Cadre.

3 ' I earned corrnsei for the appl i cants submi t.s t.hat, the
applicants have heen grantecl pay scale of Rs,400O-6000 rlnder

t.he ACP Seheme aftsp Complet.ion of 1Z year.S of regr.r1ar

service 'instea.d of Rs, s00o-go0o. He has ret ierj on an order

of the Tribrrnal (chancligarh Bench) in oA 12g6/JK./2001. The

app'l icants seek similar benefits. rn this connection,
'learned dotrnsel has clrawn or.rr attention to the letter .issued

by the resfiondent.s dated 02.9,2002 addre.ssed to Resfiondent

No. 3 , In thi e 'letter, t.he request has been made try the
sr.thorrjina.te off icer to ti'r€ competent ar.tthority to take a

decision in the matterin solving the long out.stancling case

of the af.tp1 icant. and 6thers, whose names are given fre'low in
paragraph 5, learned cor.rnsel has.sr.rbmitted t.hat either^ a

decision has not heen taken hy the compet-ent authority in
the matter or t.irey have not eonveyed it to the app'! .icants.

Hence this oA.

n, Taking into accorint t,he above re'tevant facts ancl the
natr.lre of the e]aim marje hy the appl icant.s, i.e. f inancia'r

urlgraclat'ion r n the grade of Rs, F00o-goo0 as chargeman

Garde-rr on thei r completion of 1z year.s of regr.rlar

service rrnder the ACP Scheme, we consider tt a,)prol)riate
that in the f irst inst.ance the responctents shor.rld take the

decision rn the matter in accorriance with law and rr.rles, ?s

the mat.ter i s rlnder thei r con.si clerat i r:n. rn thi s
v i ew <lf the matter , w€ d i sfrose of the OA , even

withor.rt issr.ring notices to the respondents, with the
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following direetions:

i .l Respondent No..i is direeted to take

appropri,at.e decision in the mat.t.er

regard ing the claim of the af'plicants for
grant of pay seale of Rs.5000-8000 r.rnder

the .{CP Seheme on the ir eomplet ion of 12-

vears of regrrl ar serviee in the grade of

Chargeman-IT;

ii) Tn ease their elaim is rejeeted, the same

shalL be done by passing a reasoned and

speaking order, wit.h int.imat ion to the

apl,lieants, Neeessary action in this

regard shaLl be taken within one month from

the date of receipt of a eopy of t.his order;

I

iii.) In case they

that mav he

immediate1y.

have alread;r t.aken a deei.sion ,

eonvqlrPrl to t.he aPPI.ieant.s

( Srrt. takshni Srraninathan)
Vice Chairnan (J)

rl

(R.K,IJpadhyaya)
llember ( A )
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